
Misc (Bail) Case No.45 of 2021.

09.04.2021.

           Learned Advocate representing accused filed hazira.

 Seen Petition No.517/21 filed by  petitioner Jima Borah u/s.439 Cr.P.C in
connection with Gohpur P.S. Case No.21/2021 u/s.304 IPC praying for releasing
accused Manoj Borah on bail on the ground that the accused above named is the
husband of the victim and the alleged incident happened in the heart of Gohpur
and it is nothing but an accident and just after the accident the accused being
husband of the victim immediately informed the matter to Gohpur P.S and under
the instruction of police he took the victim to hospital at Gohpur and thereafter to
Tezpur and subsequent thereto while taking the victim to Guwahati  for better
treatment,  the  victim  succumbed  to  injuries.  The  accident  took  place  on
07.01.2021  whereas  ejahar  has  been  lodged  on  12.01.2021  but  without  any
explanation, which itself shows that the allegations made in the ejahar is nothing
but a cooked out story only. 

Heard the learned counsel for both sides.

Learned  counsel  representing  the  accused  Manoj  Borah  reiterating  the
grounds of the bail petition  submitted that the accused person is totally innocent
and he has done whatever possible on his part to provide medical treatment to
the victim after the accident but the informant filed the case against him with
some false allegations and police has arrested him on 17.02.2021 without his any
fault. The accused is local person and as such there is no chance of absconding if
released on bail. Hence, the learned counsel for the accused prayed for releasing
the accused on bail in any condition.

On the counter learned Addl. P.P raised objection towards the prayer of bail
of accused Manoj Borah on the ground of involvement of the accused with the
alleged offence.

Received the C.D and perused the same.

Upon perusal  of  the case diary it  appears that  there are  abundance of
incriminating materials  available in the case diary against  the accused Manoj
Borah and the gravity of the offence is heinous in nature whereas investigation of
the case is in progress.

 Considering the above aspects of the matter, prayer of bail of accused
Manoj Borah stands rejected at this stage.

          Return the C.D to the I/O.

Inform I/O accordingly.

  With the above order this Misc (bail) case stands disposed of.


